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Alwar gang-rape case: NHRC issues notice to Rajasthan govt over 
police inaction 
 

ANI  |  General News Last Updated at May 9, 2019 02:25 IST

The National Human Rights Commission (NHRC) on Wednesday took suo motu 
cognisance of a case where a woman was allegedly gang
husband was beaten up by a group of five men in Thanagaji area of
in Rajasthan on April 26. 

A video shot by the alleged accused of the gruesome incident, reportedly, went viral 
on social media. 

Reportedly, despite having registered an FIR in
any action for four days because of elections on May 6.

The Commission has also observed that the contents of the media reports, if t
amount to the gross violation of the human rights of the victim woman and her 
husband. 

"Accordingly, it has issued notices to the
Police, Rajasthan calling for a report in the matter, within six weeks including action 
taken against the guilty and relief
the NHRC said in a release.

"The Commission would also like to know whether provisions of the SC/ST Act, 1995 
have been applied in this case for action against the guilty and statutory relief to the 
victim," it added. 

However, state Chief Minister
probe into the heinous crime.
teams have been constituted to nab other absconding culprits.

Reportedly, according to the police, the victim and her husband were going from 
village Lalwadi to Taalvraksh on a bike, when at about five men
years, stopped them and took the couple to deserted sand dunes.

The husband was allegedly assaulted and tied up while the woman was gang
The culprits, reportedly, also threatened the couple not to report the matter to 
the police or they will make the video, public.

The accused also demanded money from the couple which was given to them but 
later, when they again demanded money, the couple reporte
on May 2. 
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Human Rights Commission (NHRC) on Wednesday took suo motu 
cognisance of a case where a woman was allegedly gang-raped by five men while her 

s beaten up by a group of five men in Thanagaji area of

A video shot by the alleged accused of the gruesome incident, reportedly, went viral 

Reportedly, despite having registered an FIR in the matter, the
any action for four days because of elections on May 6. 

The Commission has also observed that the contents of the media reports, if t
amount to the gross violation of the human rights of the victim woman and her 

"Accordingly, it has issued notices to the Chief Secretary and the Director General
calling for a report in the matter, within six weeks including action 

taken against the guilty and relief/ counselling provided to the victim woman," 
said in a release. 

"The Commission would also like to know whether provisions of the SC/ST Act, 1995 
in this case for action against the guilty and statutory relief to the 

state Chief Minister Gehlot yesterday asked DGP Kapil Garg to monitor the 
probe into the heinous crime. Police have arrested one person so far. As many as 14 
teams have been constituted to nab other absconding culprits. 

Reportedly, according to the police, the victim and her husband were going from 
village Lalwadi to Taalvraksh on a bike, when at about five men aged between 20
years, stopped them and took the couple to deserted sand dunes. 

The husband was allegedly assaulted and tied up while the woman was gang
The culprits, reportedly, also threatened the couple not to report the matter to 

or they will make the video, public. 

The accused also demanded money from the couple which was given to them but 
later, when they again demanded money, the couple reported the matter to the police 
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raped by five men while her 

s beaten up by a group of five men in Thanagaji area of Alwar district 

A video shot by the alleged accused of the gruesome incident, reportedly, went viral 

the matter, the police did not take 

The Commission has also observed that the contents of the media reports, if true, 
amount to the gross violation of the human rights of the victim woman and her 

Chief Secretary and the Director General of 
calling for a report in the matter, within six weeks including action 

/ counselling provided to the victim woman," 

"The Commission would also like to know whether provisions of the SC/ST Act, 1995 
in this case for action against the guilty and statutory relief to the 

yesterday asked DGP Kapil Garg to monitor the 
have arrested one person so far. As many as 14 

Reportedly, according to the police, the victim and her husband were going from 
aged between 20-25 
 

The husband was allegedly assaulted and tied up while the woman was gang-raped. 
The culprits, reportedly, also threatened the couple not to report the matter to 

The accused also demanded money from the couple which was given to them but 
d the matter to the police 



 

Alwar gangrape Three arrested state govt takes action against SP 
SHO 

PTI May 08, 2019 22:02 IST 

 Jaipur/Alwar, May 8 (PTI) Three of the five suspects in the Alwar gangrape case have 
been arrested while the city SP has been shunted out and an SHO suspended in the 
wake of the April 26 incident in which police have been accused of delaying action on 
the pretext of poll preparations. 

     The husband of the victim claimed that he had approached the SHO of Thanagazi 
police station and the SP with his complaint but he was asked to wait as they were 
busy with the elections. He alleged that an FIR was lodged only on May 2. 

     As the case came into limelight, Inspector General, Jaipur, S Segathir said 
Wednesday that four people have been arrested and 14 police teams pressed into 
service to nab the remaining two absconding accused. 

     Those arrested were identified as Indraraj Gurjar, Ashok and Mukesh, he said, 
adding that Mukesh had also recorded the crime and uploaded the video on social 
media. 

     On Tuesday night, the Rajasthan government removed Alwar SP Rajiv Pachar and 
put him under the Awaiting Posting Order status, citing administrative 
reasons.     SHO of the Thanagazi police station Sardar Singh was also suspended 
and four policemen were taken off active duty. 

     The state government has released an interim relief of Rs 4.12 lakh for the victim 
as per the SC/ST (Prevention of Atrocities) Act, 1989.     Meanwhile, locals took out a 
protest march in Thanagazi town demanding arrest of all the accused. Protests were 
also held in Dausa, Jaipur and Churu demanding death penalty for the culprits. 

     On April 26, the accused stopped the couple's motorcycle on Thanagaji-Alwar 
road and beat the husband. They stripped the couple and raped the woman in front 
of her husband. One of accused also shot a video. 

     The victim's husband alleged that the police officers did not pay heed to his 
request for action against the culprits. 

     "The incident occurred on April 26. This all happened for nearly three hours. 
Initially we kept quiet, but when the accused called me demanding money for not 
circulating the video, I went to the SP office and gave him a complaint. 

     "He sent me to the SHO of Thanagaji police station where the SHO received the 
complaint but the FIR was not lodged," the victim's husband told PTI. 

     He claimed that the SHO took him to the scene of the crime on the same day and 
later asked him to go. 



     "Next day, I called the SHO but he said that policemen were busy in election. 
When I called the SP, he also gave the same response. I was asked to wait till 
elections are over. The FIR was lodged on May 2," he said. 

     Narrating the ordeal, he said, "One of the accused called me and demanded 
money on April 30. He said that the video will be circulated on WhatsApp if I did not 
give them money. My younger brother told about this to the SP but nothing happened 
and on May 4, the video was circulated". 

     "We suffered unexplainable nightmare on April 26. When the video was circulated 
among locals, our dignity was completely lost and when I told this to the police, their 
reaction was also disappointing," he said. 

     The victim has also claimed that he had given the phone numbers of the accused 
to the police but they delayed taking action. 

     When the matter was highlighted on Tuesday, the Congress government faced 
severe criticism from opposition BJP and others. 

     Police said Gurjar and Kailash were arrested till Tuesday night and Mukesh was 
placed under arrest on Wednesday. 

     Meanwhile, the National Human Rights Commission (NHRC) issued a notice to 
the state government on Wednesday seeking a report in the matter within six week. 

     Taking cognisance of media reports, the NHRC issued the notice to the chief 
secretary and the DGP. 

     The Opposition BJP has accused the government of deliberately hiding the case 
for political reasons during elections, a charge which the ruling Congress has rejected 
and said that stern action against the accused will be taken. 

     "This is a very serious and shameful incident. The government kept it hidden due 
to political reasons during elections. The party will be holding a demonstration at all 
the district headquarters on Thursday," state BJP president Madan Lal Saini said. 

     BJP's Rajya Sabha MP Kirori Lal Meena demanded resignation of the chief 
minister and also a CBI inquiry into the matter. 

     Deputy Chief Minister Sachin Pilot said that stern action against the culprits will 
be take and the matter should not be politicised. 

     Elections were held to 25 Lok Sabha seats in Rajasthan in two rounds on April 29 
and May 6. 

 

 

 

 

 

 



Mirrornows.com 

Alwar police arrest four gang-rape accused as Minister demands CM's 

resignation over alleged police inaction 
 

Updated May 09, 2019 | 00:29 IST | Mirror Now Digital 

Acting on the complaint of a woman who claimed that she was gang-raped by five men 
in front of her husband, Alwar police have arrested four out of five accused men. 
 

Alwar: Police in Alwar district of Rajasthan have arrested four out of five men who 
allegedly gang-raped a woman in front of her husband in April of this year. Protests 
erupted in the district after locals alleged that the police were trying to shield the 
accused, who hail from influential local families. The incident took place on April 26 
but the complainants claimed that the accused tried to force them into silence by 
threatening to release pictures and videos of the heinous crime on social media. 
Deputy superintendent of police (DSP) of Alwar, Jagmohan Sharma confirmed that 
police have arrested four accused in the case. He also said that the woman's 
statement has been recorded and an operation is underway to nab the remaining 
accused. Sharma's statement comes a day after deputy general of police (DGP) Kapil 
Garg told media personnel on Tuesday that 14 teams have been formed to nab the 
accused and investigate the matter in extensive detail. 

In their complaint, the couple had said that they were waylaid by five local boys when 
they were returning home on their motorcycle. The accused assaulted the husband 
and sexually assaulted the wife after dragging her to a dirt track on the side of the 
road. They shot the entire crime on their cell phones and threatened to release the 
clips on social media if we were to approach the police, added the couple. 

As per earlier reports, the incident took place near Thanagazi bypass on April 26. A 
senior official also revealed that the case against the accused has been registered 
under sections 147, 149, 323, 341, 354B, 376(D) and 506 of the Indian Penal Code 
(IPC) and relevant sections of the Scheduled Castes/Scheduled Tribes (SC/ST) Act. 
More details in this regard are awaited. 

The case also sparked a political exchange when Union Minister and Bharatiya 
Janata Party (BJP) leader Prakash Javadekar on Wednesday demanded the 
Rajasthan Chief Minister's resignation over alleged police inaction in this case. 
Javadekar's statement came a whole day after CM Ashok Gehlot told media personnel 
that he is personally looking into the matter which is being investigated by the DIG 
himself. The National Human Rights Commission (NHRC) has also issued a notice to 
the government of Rajasthan, seeking inquiry into alleged police inaction. However, 
the state is yet to respond to the grave allegations levelled against the police 
department and other senior officials. 

 

 

 



2 more held for Alwar gang rape; NHRC notice to state

Rajasthan Police on Wednesday arrested two more suspects in the Alwar gang
as the National Human Rights 
six weeks on its “slow response” in the case.

May 09, 2019  

Rajasthan Police on Wednesday arrested two more suspects in the Alwar gang
case even as the National Human Rights Commission 
government to reply within six weeks on its “slow response” in the case.

On April 26, five men waylaid a couple travelling on a motorcycle in Alwar, allegedly 
gang-raped the woman in front of her husband and beat him up. The police m
first arrest in the case on Tuesday, five days after a first information report (FIR) was 
registered. The suspect has been identified as Indraj Gurjar.

“Accused Mukesh Gurjar was arrested in Sariska forest, while another accused 
identified as Ashok Gurjar in Hameerpur area of Bansur block,” S Sengathir, 
inspector general of police (IGP), said on Wednesday. “Two other accused are 
absconding. Mukesh had shot the video and uploaded it on social media. He has 
been arrested under the IT Act,” added the I

Indraj and Mukesh were produced in a local court in Alwar on Wednesday. “Mukesh 
was remanded in police custody till May 13 while Indraj was sent to judicial custody. 
As his (Indraj’s) name was not mentioned in the FIR, he was arrested with his face 
covered. The identification of Indraj would be done by victim soon,” said Jagmohan 
Sharma, DSP, Alwar rural. Ashok will be produced in court on Thursday.

Senior officers at the police headquarters 
Bhagwan Lal Soni — are sup
police Rajiv Pachar and Thanagazi police station SHO Sardar Singh were suspended.

Three other police personnel were also placed under suspension after the victim’s 
family complained that local police
was lodged on April 29. An FIR was finally registered on May 2 under the Indian 
Penal Code and the SC/ST Act.

A police officer, who asked not to be named, said the cops were suspended for their 
“insensitive and unsympathetic approach” towards the victim as they allegedly asked 
the victim to come after second phase of Lok Sabha elections 

Meanwhile, locals on Wednesday staged a protest against police in Alwar and 
demanded the arrests of the remaining two accused. The NHRC on Wednesday issued 
a notice to state chief secretary DB Gupta and DGP Kapil Garg and sought a report in 
the incident in six weeks. It sought to know why the state government acted so late 
when the incident took place on
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Rajasthan Police on Wednesday arrested two more suspects in the Alwar gang
as the National Human Rights Commission (NHRC) asked the state government to reply within 
six weeks on its “slow response” in the case. 

Rajasthan Police on Wednesday arrested two more suspects in the Alwar gang
case even as the National Human Rights Commission (NHRC) asked the state 
government to reply within six weeks on its “slow response” in the case.

On April 26, five men waylaid a couple travelling on a motorcycle in Alwar, allegedly 
raped the woman in front of her husband and beat him up. The police m

first arrest in the case on Tuesday, five days after a first information report (FIR) was 
registered. The suspect has been identified as Indraj Gurjar. 

“Accused Mukesh Gurjar was arrested in Sariska forest, while another accused 
Gurjar in Hameerpur area of Bansur block,” S Sengathir, 

inspector general of police (IGP), said on Wednesday. “Two other accused are 
absconding. Mukesh had shot the video and uploaded it on social media. He has 
been arrested under the IT Act,” added the IGP. 

Indraj and Mukesh were produced in a local court in Alwar on Wednesday. “Mukesh 
was remanded in police custody till May 13 while Indraj was sent to judicial custody. 
As his (Indraj’s) name was not mentioned in the FIR, he was arrested with his face 

ered. The identification of Indraj would be done by victim soon,” said Jagmohan 
Sharma, DSP, Alwar rural. Ashok will be produced in court on Thursday.

Senior officers at the police headquarters — DGP Kapil Garg and additional DGP 
are supervising the investigation after Alwar superintendent of 

police Rajiv Pachar and Thanagazi police station SHO Sardar Singh were suspended.

Three other police personnel were also placed under suspension after the victim’s 
family complained that local police did not register a case for days although a plaint 
was lodged on April 29. An FIR was finally registered on May 2 under the Indian 
Penal Code and the SC/ST Act. 

A police officer, who asked not to be named, said the cops were suspended for their 
ve and unsympathetic approach” towards the victim as they allegedly asked 

the victim to come after second phase of Lok Sabha elections — May 6 

Meanwhile, locals on Wednesday staged a protest against police in Alwar and 
the remaining two accused. The NHRC on Wednesday issued 

a notice to state chief secretary DB Gupta and DGP Kapil Garg and sought a report in 
the incident in six weeks. It sought to know why the state government acted so late 
when the incident took place on April 26. 
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Rajasthan Police on Wednesday arrested two more suspects in the Alwar gang-rape case even 
Commission (NHRC) asked the state government to reply within 

Rajasthan Police on Wednesday arrested two more suspects in the Alwar gang-rape 
(NHRC) asked the state 

government to reply within six weeks on its “slow response” in the case. 

On April 26, five men waylaid a couple travelling on a motorcycle in Alwar, allegedly 
raped the woman in front of her husband and beat him up. The police made the 

first arrest in the case on Tuesday, five days after a first information report (FIR) was 

“Accused Mukesh Gurjar was arrested in Sariska forest, while another accused 
Gurjar in Hameerpur area of Bansur block,” S Sengathir, 

inspector general of police (IGP), said on Wednesday. “Two other accused are 
absconding. Mukesh had shot the video and uploaded it on social media. He has 

Indraj and Mukesh were produced in a local court in Alwar on Wednesday. “Mukesh 
was remanded in police custody till May 13 while Indraj was sent to judicial custody. 
As his (Indraj’s) name was not mentioned in the FIR, he was arrested with his face 

ered. The identification of Indraj would be done by victim soon,” said Jagmohan 
Sharma, DSP, Alwar rural. Ashok will be produced in court on Thursday. 

DGP Kapil Garg and additional DGP 
ervising the investigation after Alwar superintendent of 

police Rajiv Pachar and Thanagazi police station SHO Sardar Singh were suspended. 

Three other police personnel were also placed under suspension after the victim’s 
did not register a case for days although a plaint 

was lodged on April 29. An FIR was finally registered on May 2 under the Indian 

A police officer, who asked not to be named, said the cops were suspended for their 
ve and unsympathetic approach” towards the victim as they allegedly asked 

May 6 — gets over. 

Meanwhile, locals on Wednesday staged a protest against police in Alwar and 
the remaining two accused. The NHRC on Wednesday issued 

a notice to state chief secretary DB Gupta and DGP Kapil Garg and sought a report in 
the incident in six weeks. It sought to know why the state government acted so late 



On Tuesday, minister of state for women and child development department 
(independent charge) Mamta Bhupesh, and minister of state for labour department 
Tikaram Jully, met the victim and her family. Bhupesh gave a cheque of ₹4,12,500 to 

the victim. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 
Alwar gang rape: Four of five accused arrested; police officers face 

action for dereliction of duty 

May 09, 2019 10:17:11 IST 

Jaipur/Alwar: Four of the five suspects in the Alwar gang-rape case have been 
arrested while the city SP has been shunted out and an SHO suspended in the wake 
of the April 26 incident in which police have been accused of delaying action on the 
pretext of poll preparations. 
The husband of the victim claimed that he had approached the Thanagazi police 
station SHO and the SP with his complaint, but he was asked to wait as they were 
busy with the elections. He alleged that an FIR was lodged only on 2 May. 

As the case came into light, Jaipur Inspector General S Segathir said Wednesday four 
people have been arrested and 14 police teams pressed into service to nab the 
remaining accused. 

Those arrested were identified as Indraraj Gurjar, Ashok and Mukesh and Mahesh 
Gurjar, the officer said, adding that Mukesh had also recorded the crime and 
uploaded the video on social media.s 

Mahesh Gurjar was arrested on Wednesday night, the police said. 

On Tuesday night, the Rajasthan government removed Alwar Superintendent of 
Police Rajiv Pachar and put him under the Awaiting Posting Order status, citing 
administrative reasons. 

SHO of the Thanagazi police station Sardar Singh was also suspended and four 
policemen were taken off active duty. 

The state government has released an interim relief of Rs 4.12 lakh for the victim as 
per the SC/ST (Prevention of Atrocities) Act, 1989. 

Meanwhile, locals took out a protest march in Thanagazi town demanding arrest of 
all the accused. Protests were also held in Dausa, Jaipur and Churu demanding 
death penalty for the culprits. 

On 26 April, the accused stopped the couple's motorcycle on Thanagaji-Alwar road 
and beat the husband. They stripped the couple and raped the woman in front of her 
husband. One of accused also shot a video. 

The victim's husband alleged that the police officers did not pay heed to his request 
for action against the culprits. 

"The incident occurred on 26 April. This all happened for nearly three hours. Initially 
we kept quiet, but when the accused called me demanding money for not circulating 
the video, I went to the SP office and gave him a complaint. 



"He sent me to the SHO of Thanagaji police station where the SHO received the 
complaint but the FIR was not lodged," the victim's husband told PTI. 
He claimed that the SHO took him to the scene of the crime on the same day and 
later asked him to go. 

"Next day, I called the SHO but he said that policemen were busy in election. When I 
called the SP, he also gave the same response. I was asked to wait till elections are 
over. The FIR was lodged on May 2," he said. 

Narrating the ordeal, he said, "One of the accused called me and demanded money on 
30 April. He said that the video will be circulated on WhatsApp if I did not give them 
money. My younger brother told about this to the SP but nothing happened and on 
May 4, the video was circulated". 

"We suffered unexplainable nightmare on 26 April. When the video was circulated 
among locals, our dignity was completely lost and when I told this to the police, their 
reaction was also disappointing," he said. 

The victim has also claimed that he had given the phone numbers of the accused to 
the police but they delayed taking action. When the matter was highlighted on 
Tuesday, the Congress government faced severe criticism from opposition BJP and 
others. 

Police said Gurjar and Kailash were arrested till Tuesday night and Mukesh was 
placed under arrest on Wednesday. Meanwhile, the National Human Rights 
Commission (NHRC) issued a notice to the state government on Wednesday seeking a 
report in the matter within six week. 

Taking cognisance of media reports, the NHRC issued the notice to the chief secretary 
and the DGP. 

The Opposition BJP has accused the government of deliberately hiding the case for 
political reasons during elections, a charge which the ruling Congress has rejected 
and said that stern action against the accused will be taken. 

"This is a very serious and shameful incident. The government kept it hidden due to 
political reasons during elections. The party will be holding a demonstration at all the 
district headquarters on Thursday," state BJP president Madan Lal Saini said. 

BJP's Rajya Sabha MP Kirori Lal Meena demanded resignation of the chief minister 
and also a CBI inquiry into the matter. 

Deputy Chief Minister Sachin Pilot said that stern action against the culprits will be 
taken and the matter should not be politicised. Elections were held to 25 Lok Sabha 
seats in Rajasthan in two rounds on 29 April and 6 May. 

 

 

 



NHRC issues notice to Odisha govt over relief material not reaching 
cyclone-affected areas
 

ANI  |  General News Last Updated at May 8, 2019 23:51 IST

Taking 'suo moto' cognizance of media reports, the
Commission (NHRC) on Wednesday issued a notice to Odisha government, directing 
it to ensure adequate food
state. 

"NHRC has taken suo moto cognizance of a media report t
hardship are agitated that the cyclone the relief material is not reaching them in 
some parts of Puri and Khurdha districts of Odisha," the notice rea

The Commission stated that "thousands of cyclone affected people are struggling to 
get food and water came out after four days on streets on May 7. The police 
reportedly resorted to lathi charge to disperse the protesters".

The NHRC in its notice asked the Chief Secretary, Odisha
the contents of the news report and take immediate steps to redress the grievance of 
the general public". 

"According to the media reports, carried on May 8 the residents were also angry 
against government's move to provide additional 50 Kgs rice and Rs. 2,000/
the family members which are covered by the
Khurdha districts," NHRC notice read.

"The State Government has reportedly claimed that cooked food is being provided to 
the people who are staying in the different buildings being used as
Homes and community kitchens have also been opened at most of the slum areas 
but as mentioned in the news report, hundreds of residents of Binova Nagar slum 
area staged a protest and blocked vehicles on the roads," it said.

The NHRC has asked the Chief Secretary

Nearly 6 lakh houses were damaged after the 'extremely severe cyclonic storm' Fani 
hit Odisha coast in Puri district on May 3. At least 37 people lost their lives and 
around 1.48 crore people were affected due to cyclone 'Fani', the 
state government informed on Tuesday.
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affected areas 

Last Updated at May 8, 2019 23:51 IST 

Taking 'suo moto' cognizance of media reports, the National
Commission (NHRC) on Wednesday issued a notice to Odisha government, directing 

food and water supplies to affected people in the cyclone

has taken suo moto cognizance of a media report that people are facing 
hardship are agitated that the cyclone the relief material is not reaching them in 

and Khurdha districts of Odisha," the notice rea

The Commission stated that "thousands of cyclone affected people are struggling to 
and water came out after four days on streets on May 7. The police 

resorted to lathi charge to disperse the protesters". 

in its notice asked the Chief Secretary, Odisha Government
the contents of the news report and take immediate steps to redress the grievance of 

"According to the media reports, carried on May 8 the residents were also angry 
ent's move to provide additional 50 Kgs rice and Rs. 2,000/

the family members which are covered by the Food Safety Programme in
notice read. 
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the people who are staying in the different buildings being used as

and community kitchens have also been opened at most of the slum areas 
but as mentioned in the news report, hundreds of residents of Binova Nagar slum 
area staged a protest and blocked vehicles on the roads," it said. 

Chief Secretary to submit his response within six weeks.

Nearly 6 lakh houses were damaged after the 'extremely severe cyclonic storm' Fani 
district on May 3. At least 37 people lost their lives and 

re people were affected due to cyclone 'Fani', the 
informed on Tuesday. 
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NHRC Notice To Odisha Govt, Asks Immediate Steps To Ensure 
Relief Supplies To Cyclone

Edited By Odishatv Bureau |

Bhubaneswar: The NHRC issued a notice to Odisha government Wednesday after 
reports said relief material did not reach people in parts of cyclone
Khurda districts, and sought immediate steps to address the issue.
 
The National Human Rights Commission has taken suo motu cognisance of media 
reports that people were faci
reach them in parts of the two districts, a NHRC release said.
 
Thousands of Cyclone Fani
reportedly struggling for food and water for four days a
police, it said. 
 
The Commission said it understands the state administration, in collaboration with 
central agencies and NGOs, is trying to cope up with the situation but there seems to 
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NHRC Notice To Odisha Govt, Asks Immediate Steps To Ensure 
Supplies To Cyclone-Hit People 

| By PTI Last updated May 8, 2019 - 23:03:50

Bhubaneswar: The NHRC issued a notice to Odisha government Wednesday after 
reports said relief material did not reach people in parts of cyclone
Khurda districts, and sought immediate steps to address the issue.

The National Human Rights Commission has taken suo motu cognisance of media 
reports that people were facing hardships and were agitated as relief material did not 
reach them in parts of the two districts, a NHRC release said. 

Thousands of Cyclone Fani-affected people came out on streets on May 7, after 
reportedly struggling for food and water for four days and were lathicharged by 

The Commission said it understands the state administration, in collaboration with 
central agencies and NGOs, is trying to cope up with the situation but there seems to 
be necessity to identify areas that need immediate relief and rehabilitation.

The NHRC has issued a notice to Odisha chief secretary to take immediate steps to 
address the issues of the general public. The chief secretary is expected to submit his 
response to the NHRC within six weeks, the release said. 

According to media reports published Wednesday, the residents were angry with the 
government’s move to provide additional 50 kg rice and Rs 2,000 to only those 
covered by the Food Safety Programme in Puri and Khurda districts, it said.

have reportedly questioned whether the cyclone has not affected those 
who do not have ration cards? 

The news reports say many NGOs, including the UK-based “Khalsa”, are distributing 
food to the affected people. 

The state government has claimed cooked food is being provided to people staying in 
shelter homes and community kitchens have been opened in slum areas.

But the news reports say hundreds of residents of Binoba Nagar slum area in Puri 
staged a protest and blocked roads, alleging government apathy. 

Nearly 30 women picketed the main gate of the district collector office, stating that 
relief material has not reached their colony Jagannath Basti, only 4km from the 
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NHRC issues notice to Odisha over cyclone FANI

May 8, 2019 Odisha Sun Times Bureau

 New Delhi: The National Human Rights Commission (NHRC) has taken suo motu 
cognizance of a media report that
and Khordha districts of Odisha, which have been ravaged by cyclonic storm FANI.

Accordingly, it has issued a notice to Odisha Chief Secretary
look into the contents of the news report and take immediate steps to redress the 
grievance of the public. The commission has sought response from the official
six weeks. 

As per the news report, thousands
area hit streets and protested non
7, four days after FANI hit Odisha coast. Police reportedly resorted to lathi charge to 
disperse the protesters. 

They also opposed government’s move to provide additional 50 kgs of rice and Rs 
2,000 only to the families which are covered by the “F
and Khordha districts, the news report said.

Odisha Government has claimed that cooked food is being provided to the people who 
are staying in different buildings being used as Shelter Homes and community 
kitchens have also been opened at most of the slum areas.

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

NHRC issues notice to Odisha over cyclone FANI relief 

Odisha Sun Times Bureau 

National Human Rights Commission (NHRC) has taken suo motu 
cognizance of a media report that relief materials are not reaching some parts of
and Khordha districts of Odisha, which have been ravaged by cyclonic storm FANI.

Accordingly, it has issued a notice to Odisha Chief Secretary Aditya Prasad Padhi
look into the contents of the news report and take immediate steps to redress the 
grievance of the public. The commission has sought response from the official

As per the news report, thousands of cyclone affected people of Binova Nagar slum 
area hit streets and protested non-availability of food and water in their are
7, four days after FANI hit Odisha coast. Police reportedly resorted to lathi charge to 

government’s move to provide additional 50 kgs of rice and Rs 
2,000 only to the families which are covered by the “Food Safety Programme” in Puri 
and Khordha districts, the news report said. 
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NHRC Serves Notice to Delhi Officials After 2 Labourers Died 
Cleaning Unauthorised Septic Tank

The NHRC has issued notices to the chief secretary of the Delhi government and the 
Commissioner of Delhi Police and has sought a detailed report within six weeks.

News18.com Updated:May 8,

 
New Delhi: The National Human Rights Commission (NHRC) on Wednesday took suo 
motu cognizance of media reports that
for life after they entered an unauthorised septic tank 
house in Rohini a day earlier.
 
The labourers had initially refused to clean the tank as they were not trained, but the 
house owner and the mason forced them to do it on the ground their wages for three 
days would be deducted.  
 
The NHRC has issued notices to the chief secretary of the Delhi government and the 

Commissioner of Delhi Police and has sought a detailed report within six weeks. The 

panel has also asked the Delhi government to inform whether it had issued any 

guidelines prohibiting unauthorised construction and cleaning of septic tanks and, if 

so, why its strict compliance was not being ensured. It has directed the government 

to chalk out appropriate instructions to deal with the issue and inform the panel.

The NHRC observed that multiple reasons could have led to the deaths of the two 

labourers. Had the septic tank not been constructed in an unauthorised manner and 

had the labourers not been forced to go inside without any safety gear or training, 

they could have been saved, it said.

The five men who entered the tank were rushed to a hospital after they fainted. 

Deepak Lambu (30) and Ganesh Saha (35) were declared dead on arrival. Rambir 

(33), Sher Singh (40) and Babloo (40) are under treatment, but the latter's condition 

remains critical. 

A case was registered and a probe is underway. A crime and forensics team had also 

visited the incident spot. 

 
 
 
 
 
 
 
 

NHRC Serves Notice to Delhi Officials After 2 Labourers Died 
Cleaning Unauthorised Septic Tank 

The NHRC has issued notices to the chief secretary of the Delhi government and the 
Police and has sought a detailed report within six weeks.

8, 2019, 10:54 PM IST 

The National Human Rights Commission (NHRC) on Wednesday took suo 
of media reports that two labourers had died and three are battling 

for life after they entered an unauthorised septic tank at an under
house in Rohini a day earlier.  

The labourers had initially refused to clean the tank as they were not trained, but the 
house owner and the mason forced them to do it on the ground their wages for three 
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Sewer deaths: NHRC notice to Delhi Chief Secy, Police 
commissioner 
 
8 May 2019 

 
New Delhi: The National Human Rights Commission (NHRC) has taken suo moto 
cognizance of media reports that two labourers died while three others are battling 
for life after they entered an unauthorised ten feet deep septic tank at an under-
construction house in Prem Nagar in Rohini on the May 7. According to NHRC, the 
commission has issued notices to the Chief Secretary, Government of NCT of Delhi 
and the Commissioner of Police (Delhi) calling for a detailed report in the matter 
within six weeks. 
 
The Commission has also asked the Delhi Government to inform whether it had 
issued any guidelines prohibiting unauthorised construction and cleaning of septic 
tanks and, if so, why its strict compliance was not being ensured. It has directed the 
Delhi Government to chalk out appropriate instructions to deal with the issue and 
inform. The Commission has observed that apparently there were multiple reasons 
which might have caused the death of two persons in the incident. 
 
Had the septic tank not been constructed in an unauthorized manner and had the 
labourers been not forced to go inside the septic tank without any safety gear/ 
training, two precious lives could have been saved. "A large number of people are 
dying every year in such painful incidents, due to negligence by the authorities. In 
spite of specific law and guidelines on the subject, such incidents are happening," 
said NHRC. The Commission has also condemned as uncivilized the attitude of some 
people gathered at the place of the incident for not coming to the help of the victims 
terming them as untouchables. Main accused arrested Delhi Police on Wednesday 
said that they have arrested the house owner Mustafa who with his mason (Rambir) 
had forced the labourers to go inside the sewage tank. Deputy Commissioner of Police 
(Rohini) SD Mishra stated that no other casualty was reported in the incident. Police 
identified the deceased as Ganesh Shah (35) and Deepak (20). The victim has been 
identified as Bablu (40), Sher Singh (40) and Ranbir Singh (33). DCP said Mustafa 
and Rambir (Mason) forced them to go inside the tank after threatening them for not 
paying their three days wages. "The compelled labourers went inside the tank and fell 
unconscious. Rambir also went in the tank when he didn't get any response and fell 
unconscious too due to poisonous gases," said DCP.  

 
 


